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ing to the State Directorgte of
Geology and Mines, there are depo-
sits of low grade and cement grade
limestone in Rewa District. How-
ever, the quantity of such limestone
is yet to be proved hy detailed pros-
pecting. One application for an
industrial licence for setting up a
large sizeq cement plant with an
annual capacity of 7 lakh tonnes in
Rewa District has been received.
Another application for registration
of a mini cement plant with an
annual capacity of 55,000 tonnes per
annum in this District has also been
received. Both the applications are
still ynder consideration.

Centralized Cargo Booking

2476. SHRI M. RAM GOPAL
REDDY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the move for a cen-
tralized cargo booking has been drop-
ped; and

(b) if so, the reasons therefor?

THE MINISTER OF STA IN
CHARGE OF THE MINISTR OF
SHIPPING AND TRANSPORT
{SHRI CHAND RAM): (a) No final
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decision has heen taken in the
matter.

(b) Question does not arise.
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Reopening eof cases of Political Pen-
sioners

2478. SHRI SHAMBHU NATH
CHATURVEDI. Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether cases of political pen-
sioners are being reopened and the
receipients are called upon to adduce
evidence afresh of their political suf-

' fering, particularly in cases where the

full amount of Rs. 200/- is claimed
without deduction of the amouat gran-
ted by the raspactive Stete Gavern-
ments;

(b) if so, the reasons therefor and
why the evidence which was accep-
table esrlier has ceased to be sq and
needy to he adduced afresh; and

(c) whether Government are awarg
of the fact that most of the jail and
other resords haye been weeded out

and of the congequent difleulty in re-
producing’ it?

THE MINISTER QF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL):
(a) to (c). Jt has been decided that
before freedom fighter mpension is
enhanced to Rs. 200/- per month all
cases should be carefully reviewed to
ensure that they have been correctly
sanctioned based on complete docu-
mentary evidence. Where on review
it is found that evidence is not com-
plete or is defective, an opportunity
is given to the pensioners to produce
complete evidence and after verifica-
tion through State Gevernment,
Central Pension ig enhanced to Rs.
200/-. Where it is found that pen-
sion has wrongly been sanctioned on
incomplete/false certificates steps are
taken to suspend the pension and
after gjving due oppartunity to the
pensipners to prove their bonafidep
action is takey either to revoke the
suspensiqn erder ar finally cange] :‘h:
penaign aftey re-verification thro
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